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A /ORDER

PER MAHAVIR SINGH, VP:

This appeal by assessee is arising out of order by learned
Commissioner of Income Tax (Appeals)-1, Chennai in ITA
No.2/CIT(A)-1/2005-06, dated 29.12.2017. The assessment was

framed by the ACIT, Company Circle 1(3), Chennai for assessment



2 L.T.A. Nos.846/Chny/2018

year 2002-03 wu/s.143(3)(ii) of the Income Tax Act, 1961

(hereinafter ‘the Act’), vide order dated 16.03.2005.

2. At the outset, the Id.counsel for the assessee stated that he
has filed petition for withdrawal of this appeal without conceding on
merits of appeal. When this was pointed out to Id. Senior DR, he
has not raised any objection for withdrawal of appeal. Hence, we

dismiss the appeal as withdrawn.

3. In the result, the appeal filed by the assessee is dismissed as

withdrawn.

Order pronounced in the open court on 3™ March, 2022 at Chennai.
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